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~ENTRAL ADM I NISTRATIVE TRIBUNAL 
PRI NCIP AL BENCH 

Of:~ No . 29:38 / 2003 
t1A 930/2004 
M1~ 1.1.20 /2004 

Ne w Del h i this t he 27th day of Ma y . 2004 

Hon ' ble Shri Sarweshwar Jha , Member ( A) 

Mrs. Pr~m Lata Ghai, 
15, Satili l a Apt 's Ada nbag h , 
P . O.Dayal bag h , Ag r a .. 

. .. Applicant 
(By Advocate Shri M. C.D hi ngra) 

\/E RSUS 

1. . Commiss i oner , 
Kend riya Vi dyalaya San gatha n , 
Ne hru House,1.8 I nstitutional Area, 
S haheed Jeet Si ng h Naga r , 
Ne w De lh i.. 

2. Assistant Commissioner. 
Kendriya Vi dyal a ya Sangathan, 
Section "J' Al igan j, 
Lucknow (UP ) 

3. Assistant Co mm issioner , 
Ke ndriya Vidyalaya Sangat han , 
Opposite Maida Milla, Bhopa l (MP) 

.. Respon dent 
(By Advoca t e Shri S. Rajappa ) 

0 F~ I) E R (OR AL ) 

2. This OA has be en f il ed by t he a pp l icant wit h 

a prayer t hat r espon dents be d irected to 9ran t 

vol unt ary retireme nt an d pay all t he retiral benefits 

t o her wit h i nterest @ 1.8 % per an num . The app l ican t 

i ntia ll y a ppoi nted as Pri mary Te ac her in a 

temporary post in Ke nd r i ya Vidyalaya San ga tha n a nd was 

posted to Ke ndriya Vidya l aya at Khetri nagar vide t he 

letter of t he responde nts dated 1 . 7 . 1974 . She wa::s 

s u bsequ e ntly transfe r red to Kendr i ya Vidya l aya , Air 

Force Station , Agra i n February, 1981. She proceeded 

art l eave i nit ial ly for six months with permission to go 

to USA and Canada . She was granted 90 days" leave a n d 



also granted per mission to t r avel a b road vid e their 

1 e tte i" <:Jated 23. 10 . 1989 ( ::~nn e>< U r·e 3 he has 

s ubmitted tha t s he f e ll ill whi l e i n New York and t hat 

s he i nf ormed the Prin cipal , Ke ndriva Vidya l va . AFS . 

:0jgl"a r·eques t i. nq her t o grant her e :x:te ns ion of l ea\/e on 

rn edit:l l ·g r-ounds. The deta i 1 s of '~! h at ,,,~a s do r: e t o he r 

representation have been given in s ub-para 4 of t he OA . 

She came bac k fro m the USA af t e r si x years of her 

ha v i nq proceeded on leave on 17 . 10 . 1994 whe n s he 

submitted her joini ng report to Kendr iya Vidyalava. 

n:.p r esen t at ion on 21.10 . 2002 ad 1···essed to Join t:. 

c:omrn:Lssionel" (Admini stra t ion ), l< e ndriya 

San ga. t han , Ne v,, Delhi vd t h cor::oi e s to the Co rn rn i :::=.si. on e t" ., 

Kendriya Vidyalaya Sanga than , Ne w De lhi , The De puty 

,--
1 

Cornrn i ss ion er·, Ke ndriya Vidyalaya Sangat ha n . New Del hi. 

t he Education Off ice r (Legal Cell) . Kendriya Vidyalya 

Sangathan, Ne w Del h i a nd t he Assistant Co mm i ss ion er, 

Kendriya Vi dyalya Sangat han, Sector-J, Aliganj, Luc know 

( UP) making a r e quest, a mong other thi ngs , that s he b e 

grant ed volu ntary r etireme nt if i t was not possible fo r 

Kendriya Vi dya lya Sangat ha n to allow her to jo i n her 

dut1 es. She had given the fact s of havi ng proc eeded on 

l eave to t he USA a nd other precedi ng devel opme nt s 

regardi ng her transfer to Bhi nd and had request ed f o r 

change of posting to Agra/Ma t hura and Tundla, as 

rn E:~ n ti.on ed .in a nd of t:he sa id 

~~·e pr·ese n tat ion .. 



4 . The crux of the matter i s thu s that wh i l e her 

r equest . for her posting to a ny of t he dif f e rent 

s ta ti on s as s ubm i tted by her· i n he r represent ati on ha s 

not bee n con s idere d a nd decided by the r esponde nts, she 

has decided to s eek voluntary retireme nt in the eve n t 

of her not be ing allowe d to join dut ies as per he r 

r-eques t . The matte r' i s s til l pendinn g with the 

respondents , as s he has not received any rep ly to the 

s aid r epresentat i on . 

5. Lea rned c ou nse l for the res ponde nts has 

suggested tha t the proper c ourse at thi s stage would be 

to dispose of t his OA wit h a direction to the 

r esponde nts to consi de r her representati on a s submitted 

by he r on 21 . 10 . 2002 a nd to di sr ose i t of a s pe r 

law/rules on t he s ubject within a t i me fram e. 

6. I have perused t he facts of the case as 

s ubmitted by the l ea rned coun sel for t he applicant in 

t he OA an d also hea rd the l ea rn e d coun se l for the 

parties. I am of the consi dere d v iew t hat the matter 

rai sed by the a ppli cant i s qu i t e si mpl e as ma de i n Para 

8 of the OA . Wh i l e i n the r e p r e s entation s he had made 

i t condition t hat if i t is not pos sib l e for the 

r espon de nt s to all ow her to join duti es. s he be g r a nted 

voluntary retireme nt , i n Parag rap h 8 of t he OA s he has 

categorically s ubmi t ted t hat she ma.y be a lloi .. ">J e ·:::l 

vo luntary re t ireme nt. She has not i ndi cated a ny 
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par ti c ul ar date wh en s he s hould be al lowed volun~arv 

t~ e t i ,~ e rn e n t. 

7. Having regard to the f ac t s a nd circums tances 

of the case as s ubmitted by the learned coun sel for the 

applicant a nd a l so a s clari fi ed by t he l earne d coun se l 

for the parties I dispose of th is OA with a direction 

to t he r esponde nts t o consi der the rep r esentation of 

the appli c ant filed on 21. 10 . 2002 whi c h has been 

pendin g wit h them and also t his OA , t r eating it as a n 

additional rep resentation of t he appli cant , a nd gi ve 

due c on siderat i on to t he p rayers as have been made 

the rein s upported wi th facts as mentioned therein and 

to dispose them of by issuin g a reasone d a nd s pea king 

orde r wit hinn two months from the date of r e cei pt of a 

copy of thi s order. keeping i n view the r u les and 

i n str~ ction s on the s ubject . Respondents may also give 

personal heari ng to the app li cant before the matter i s 

disposed of by t he m if the applicant so des ires . Wi th 

t hi s, t he OA stands d isposed of . No order as to costs. 

8 . Accordingly , the learned coun sel for the 

responde nt s is not pressi ng for the two MAs, namely , MA 

930/2004 and 

disposed of . 

s f<. 

MA 1120/2004 , whi c h al s o s tands 

( Sarweshwar Jha ) 
Hembe r (A) 


